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[RAJYA SABHA]

(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above.
[Placed in Library. See No. L. T. 1623/18/24]

Report of the Comptroller and Auditor General of India

N HAT § IS W3 (37 Wl A5 g@): wEIey, H# R ol e ig®
(Fcied, SRHAT AT Hal B W) SMAFTIH, 1971 Bl GRT 196 & TS (2) & e
"fegw BIR fotfics &1 aReEmes Mwes" — 99 $RaR (afvifsas) — @
HATSTT 2023 B A&l- 12 (e ogmaRle) & Hde § 4Rd & Fi¥d 3R
HETCETIRIETd o Ffrda & gab Ui (3l qor fEal #) 991 ded R IEdr g |

[Placed in Library. See No. L. T. 1624/18/24]

MESSAGE FROM LOK SABHA

SECRETARY-GENERAL: Sir, with your kind permission, | rise to report that the Lok
Sabha at its sitting held on 3 December, 2024, passed the Banking Laws
(Amendment) Bill, 2024.

| lay a copy of the said Bill on the Table.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COAL, MINES AND STEEL

it diud YBTe (IRES): AEIgy, # QURT-Hdfta digar, @ &R g dde

HASTY R | & F=faRad glrdesii @ Ueb-Teb Uil (ST e f2at #) 41

Tee IR Gl g i

(i)  First Report on Demands for Grants (2024-25) pertaining to the Ministry of Coal;

(ii) Second Report on Demands for Grants (2024-25) pertaining to the Ministry of
Mines; and
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(i) Third Report on Demands for Grants (2024-25) pertaining to the Ministry of
Steel.

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON ENERGY

SHRI HARSH MAHAJAN (Himachal Pradesh): Sir, | lay on the Table, a copy (in
English and Hindi) of the Statement showing Final Action-Taken by the Government
on observations/recommendations contained in the Fortieth Report (Seventeenth
Lok Sabha) of the Department-related Parliamentary Standing Committee on Energy
on Action-Taken by the Government on observations/recommendations contained in
the Thirty-Fifth Report (Seventeenth Lok Sabha) of the Committee on ‘Demands for
Grants (2023-24) pertaining to the Ministry of Power’.

MOTION FOR ELECTION TO THE COUNCIL ESTABLISHED UNDER SECTION
31(1) OF THE INSTITUTES OF TECHNOLOGY ACT, 1961

Rren w301 (sft eRis 9 wEIG Y, # FrfaRad 1T SulRRIE e § :—

"o AT FRAT SR, 1961 (1961 BT TRTH 59) DI GRT 32 BT SY-GRT (1)
& 1Y YSd gRT 31 DI IU-GRT (2) b TS (T) &b ARV H, I8 T I T 3, ST
JUTIfY 29T S, 9T 6 IS | I U TS Bl St SIATIH BT IRT 31 Bl SU-4RT
(1) & e efia wRe dienfie) e of uRvg &1 wew gF & fore fatfaa
&R Bl BRIATE BRI

The question was put and the motion was adopted.

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: Hon. Members, | have received five notices under
Rule 267. ...(Interruptions)..

7t SR A (FCh ) : R, fHAM &1 A B ... (Faem ). ..
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